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CORAMt l 
I 
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:~e Hori'blo Mr. JUSTICE G.!1.GUPTA, VICE CHAIRMAN 
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The Hon'blc Mr. G.C.SRIVJAVA, ADMINISTRATIVE MEMBER 

I 
! 
l 
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l 
1. Whether Reporters of local papers may bm al owed to s1e the Judgement? 

J 
l 

2. To be referred td th1t Reporter or not ? 
l 

3. Whether their Lrrdships wish to seo the fair opy of the Judgement? 

4. Wbethor it nood~ to bo circuhted to othor B ncbe• of th• Tribunal 1 
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I IN THE CENTBAL ADMJNISTRATIVE TRI UNAL, JAIPUR BENCH, 

i 
I 
! 

No.140/2003 
! 
I 

JAIPUR 

Dated of 

aged about 54 
Prem Kumar i 
years r/o Hc~se No. 1010, Bheemgan Mandi,.Dadwara, Kota, 

Solanki w/o Shri 
i 

S.S. 

presently 
I 

posted 
! 
I 

as Asstt. Teacher, Rly. Priroary School, 

wcrki::hop, Kot!a • . i 

1. 

2. 

1 
I 
I 
I 
i 

•• Applicant 

Versus 
I 
~ Uni©n cf India through the General Manager, 

. I 
west~rn Railway, Churchg~ e, Mumbai~ 

TheJ.Divisional Railway nager, western Railway, 

I 
Ket~ Division, Kota. 

I 

Seniior Divisional Person el Officer, Ex-Official 

I 
3. 

Pr~sident, Railway School, Kota Division, Kota. 
I 
I 

\ 
I 
I 

•• Respondents 

I 

Mr. P.V.Calia - counsel for the a plicant. 
i 

j Mr. S.P.Sharroa - counsel for the espondents. 
1 
i 

CORAM: i 
I HC~'BLE MR. JUSTICE G.L. UPTA, VICE CHAIRMAN 

i 
I HdN'BLE MR. G.C.SRIVAST VA, ADMINISTRATIVE MEMBER 
I 

' I 
i 
i 
I 

Per Hon'bl~ Mr. Justice 
! 
I Tfue order of transfer 
I 
: 

under challenge in the 
i 
I 
i 
i 
l 

2. The short 
! 
j 

applicant i entered 
I 

facts of 

in service 

dated 13.1.2003 is 

case are these"·-" The 

Substitute Teacher on 

status w.e.f. 20th 
.22.8.79. ~She was granted 

I 

l November, 11979. When she wes ot regularisea, she f nea 

civil suit which was transferr this Tribunal and was I 

i 

i 
registerea 

, I 
' 
I 

i 

j 
I 
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as\ ~184/86. 
The same.........-was disposed of 

I 
. .) 



,£' 
I. 

. ! 
vi de ·order aa;ted 

I 
I 

which was dis~osed 
1 

to the directlicns 
I 

: 2 : 

2 9. 7. 9 3. She a 1 s 
filed OA No. 264/94 

cf vide order da ed 27.1.2000. Pursuant 

given in the sa a OA, the services of 

regularised and he .date of her regular 
the applicantlwere 

I appointment ~as shown as 14.7.2000 In the seniority list 

of the reguljar teachers, she ·was- assigned seniority at ' 

~ ' I 
j Sl .No.48 •. Shf' being junior roost teacher, was de.clared 

(Ann. A9). · She roade 
I 

vi de order dated 1. 5. 2 
surplus 

representatitn against the said order but when her 

repreSentat i fn was rejected, she tiled OA No. 31/2003 on 

i 20th January, 2003. In the· rrean iroe, . the applicant was 

I 

I , 

crdered to \be 
i 

orae·r Ann.Al 

I 

tr:ansferrea frcro Kot a to Sharo Garh vide 

Hence this OA~ 

the 

Th+ ~ain grounds taken i the instant OA are that 

applica~t ~as been transferr d to undo the effect of 

· · I a I 1nterii or er passed in OA o. · 31 2003 and that the 

3. 

! 

the 
applicant, ~eing s-enior, could n t be declared surplus. 

I In the counter, the 
have coroe out 

4. 1 
I 

\ with the fase that when the· earlier OA No.31/2003 was 

of the order dated 
.I re 

filed, thf applicaht was 

13.1.2003 \iropugned in the insta t OA ana she ob.ta~ned the 

interim o~der by concealing thi order. It .is stated tha~ 
I the appl~cant being juniorroo t teacher was aecl~red 
l surplus and has been ~ightly tr nsferred frcro Kota. 

I 
I 

5. 
we have heard the lear 
I 

counsel for the parties 

i 
and perus~a the roaterial placed on record. 

JToday by a separate ·order, the 

I filed byi the applicant has be n disroissed~ 

the oraeb is 

OA No.31/2003 

5.1 
The ef feet of 

of .the applicant that she w:as 

/ 

------- ----------· - ----
I --,-----



: 3 : 

senior to various teac'hers' has n t been accepted. The 

applicant's posit]on in the seniori y list has been found 

·to be correcily shown. Therefore, this ground ]s not 

available to the applicant that she could not be declared 

surplus and she could not be transfe red from Kota. 

5.2 As to the ground that the t ansfer order has been 

issued t6 und~ th~ effect of. the in it rray be 

stated that the transfer order was issued on 

13.1.2003 wh~reas the interirr order.in OA No. 31/2003 was 

passed on 29.1.2003. It is, thereto e, futile to contend 

that ~he order:. Ann.Al has been issuf d to undo the effect 

of the int€rim'd]rection dated 29.1. 3. 

5.3 As a matter of fact, the a ~licant had concealed 

the order Ann~Al when she filed OA No. 31 /2003 and 

obtained the interim order. 

6. In ou~ opinion, th~ grounds taken ]n the instant 

OA are not available to the applicant and this OA is. 

liable to be dismissed. 
'I 

7. Consequently, the OA is di missed with no order 

as to costs. 

~--~~~;W 
(G.C.S.RIVASTAVA;) 

Administrative ~ember V i c e Ch a i r man 


